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Justice (Retd.) R. M. Lodha Committee
(Nedleer fr, & AHFX ¥ GG / in the matter of PACL Ltd.)

e 9. SmHeadydrodoey
Ref. No. JRMLC/PACL/

Order in respect of the objection filed by Mr. Biharilal Malpani
SEBI/PACL/OBJ/RG/00318/2025
BEFORE THE RECOVERY OFFICER, SEBI
ATTACHED TO
JUSTICE (RETD.) RM. LODHA COMMITTEE
(IN THE MATTER OF PACL LIMITED)

File No. SEBI/PACL/OBJ/RG/00318/2025

Name of the Objector(s) Mr. Biharilal Malpani
(Sole proprietor of M/s Ambica Enterprises)

MR No. Not provided

Background:

1. Securities and Exchange Board of India (hereinafter referred to as “SEBI”) on 22.08.2014 had
passed an order against PACL Limited, its promoters and directors, inter alia, holding the
schemes run by PACL Ltd as Collective Investment Scheme (“CIS”) and directing them to
refund the amounts collected from the investors within three months from the date of the order.
Vide the said order, it was also directed that PACL Ltd. and its promoters/ directors shall not
alienate or dispose of or sell any of the assets of PACL Ltd. except for the purpose of making

refunds as directed in the order.

2. The order passed by SEBI was challenged by PACL Ltd. and four of its directors by filing
appeals before the Hon’ble Securities Appellate Tribunal (“SAT*). The said appeals were
dismissed by the Hon’ble SAT vide its common order dated 12.08.2015, with a direction to

appellants to refund the amounts collected from the investors within three months.
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Aggrieved by the order dated 12.08.2015 passed by the Hon’ble SAT, PACL Ltd and its
directors had filed appeals before the Hon’ble Supreme Court of India.

3. The Hon’ble Supreme Court did not grant any stay on the aforementioned impugned order
dated 12.08.2015 of the Hon’ble SAT, however, PACL Ltd. and its promoters/ directors did
not refund the money to the investors. Accordingly, SEBI initiated recovery proceedings under
Section 28A of the SEBI Act, 1992 against PACL Ltd. and its promoters/ directors vide
recovery certificate no. 832 of 2015 drawn on 11.12.2015 and as a consequence thereof, all
bank/ demat accounts and folios of mutual funds of PACL Ltd. and its promoters/ directors
were attached by the Recovery Officer vide attachment order dated 11.12.2015.

4. During the hearing on the aforesaid civil appeals filed by PACL Ltd. and its directors (Civil
Appeal No. 13301 of 2015 — Subrata Bhattacharya Vs. SEBI and other connected matters), the
Hon’ble Court vide its order dated 02.02.2016 directed SEBI to constitute a committee under
the Chairmanship of Hon’ble Mr. Justice R.M. Lodha, the former Chief Justice of India
(hereinafter referred to as “the Committee™) for disposing of the land purchased by PACL Ltd.
so that the sale proceeds can be paid to the investors, who have invested their funds in PACL
Ltd. for purchase of the land. In the said civil appeals, the Hon’ble Supreme Court did not grant
any stay on the orders passed by SEBI and the Hon’ble SAT. Therefore, directions for refund

and direction regarding restraint on the PACL Ltd and its promoters and directors from

disposing, alienating or selling the assets of PACL Ltd., as given in the order, continues till

date.
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and Sub-registrar offices, to not effect registration/mutation/sale/transfer, etc. of properties

wherein PACL Ltd. and/ or its group or its associates have, in any manner, right of interest.

6. Also, the Hon’ble Supreme Court vide its order dated 25.07.2016 restrained PACL Ltd. and/
or its Directors/Promoters/agents/employees/Group and/or associate companies from, in any
manner, selling/transferring/alienating any of the properties wherein PACL Litd. has, in any

manner, a right/interest situated either within or outside India.

7. In the recovery proceedings mentioned in para 3 above, the Recovery Officer issued an
attachment order dated 07.09.2016 against 640 associate companies of PACL Ltd. In the said
order, inter alia, the registration authorities of all States and Union Territories were requested
not to act upon any documents purporting to be dealing with transfer of properties by PACL
Ltd. and / or the group/ associate entities of PACL Ltd. mentioned in the Annexure to the said

attachment order, if presented for registration.

8. The Hon’ble Supreme Court, vide its order dated 15.11.2017, passed in Civil Appeal No.
13301/2015 and connected matters directed that all the grievances/ objections pertaining to the
properties of PACL Ltd. would be taken up by Mr. R.S. Virk, Retired District Judge.

9. On 30.04.2019, in the recovery proceedings initiated against PACL Ltd. and Ors, the Recovery
Officer issued a notice of attachment in respect of 25 front companies of PACL Ltd. Thereafter,
on 01.03.2021, the Recovery Officer issued another notice of attachment in respect of 32
associate companies of PACL Ltd., which included 25 front companies of PACL Ltd. whose
ounts were attached vide order dated 30.04.2019.

Page 3 of 13 U),’

9aT (Fae I %?__I:) { Address for correspondence only;

¥ 379, Tle . W4-T, S selich, SgT Foll Plecaaw, ai@T (Fd), FIE - 400051
SEBI Bhavan, BKC, Plot No. C4-A, ‘G’ Block, Bandra-Kurla Complex, Bandra (East), Mumbai - 400051




A (Farfage) IR.vA. wer afRf
Justice (Retd.) R. M. Lodha Committee

(fredfieer f¥. & AT ® @AfQT / in the matter of PACL Ltd.)

TN H. RuRuATadyddrey
Ref. No, JELOC/PACTL

Order in respect of the objection filed by My. Biharilal Malpani
SEBI/PACL/OBJ/RG/00318/2025
10. Vide order dated 08.08.2024 passed in Civil Appeal No. 13301 of 2015 - Subrata Bhattacharya

Vs. SEBI and other connected matters, the Hon’ble Supreme Court has directed as under:

“...10. Since, we had directed in our order dated 25.07.2024, that no fresh
applications or objections shall be filed before or entertained by Shri R.S. Virk,
District Judge (Retd.) and that the same shall be filed before the Committee, the

Committee may deal with such applications/ objections, if filed before it, and
dispose them of as per the provisions contained under Section-28(A) of the SEBI
Acta. e ”

11. In compliance with the aforesaid order dated 08.08.2024 passed by the Hon’ble Supreme
Court, all objections with respect to properties of PACL Ltd, which were pending before Shri
R.S. Virk, Retired District Judge and all new objections, are now to be dealt by the Recovery
Officer attached to the Committee.

Present Objection:

12. The instant objection has been filed by Mr. Biharilal Malpani, sole proprietor of M/s Ambica

Enterprises having address ¢/o Ambica Enterprises 221/223, No.8, 3rd Floor, Samuel Street,
Vadgadi, Mumbai-400003 (hereinafter referred to as the “Objector”), in respect of the
attachment of properties, having various Survey Nos. situated at Avathandai, Veppankulam
and M. Puthukulam Villages, Kadaladi and Kamudhi Taluk, Ramanathanpuram District, Tamil
Nadu in Document nos. 858/2008, 860/2008, 861/2008, 75, 577, 76, 77 of 2009, 434, 435, 515,
517, 518, 519, 520, 850, 851, 852, 967, 968, 312, 313, 1070, 579 of 2009, 347, 345, 349, 348,
124, 81, 1090, 184, 1446, 1445 of 2011, 435, 979, 1124 0£ 2010, 321, 322 0f 2012, 1539, 1540,
, 1542, 1563, 1564, 1565 of 2013, 294 of 2018 (hereinafter referred as the “impugned
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properties”), details of which are at .4niexure I, purchased by (i) M/s Ambica Enterprises
(Objector as the sole proprietor), (ii) M/s Siddhishree Pratisthan Private Limited (Objector’s
son as director), (iii) M/s Safeline Realtors Pvt. Ltd. (Objector’s nephew as director), (iv) Ms.
Mamta Kakani (Objector’s sister), (v) Ms. Manjushri Taparia (Objector’s sister), (vi)Mr,
Shaleen Malpani (Objector’s son), (vii) Mr. Mahesh Malpani (Objector s nephew), (viii) Ms.
Rajni Mundra (Objector s niece), (ix) Mr. Bipin Mundra (Objector s niece s husband), (x) Mr.
Sameer (Objector’s friend), (xi) Ms. Sobha Mantri (Objector’s friend), due to attachment of
the said impugned properties by the Committee. It is noted that the Objector has filed two
similar objections dated October 21, 2024 and November 21, 2024 (which have been given

one single file no.) requesting release of the impugned properties from attachment.

13. Upon perusing the said objection petitions, it was observed that the petitions merely listed the
impugned properties sought to be released from attachment and did not fulfill the requirements
specified in the public notice dated November 25, 2024 issued by PACL Committee, while
filing objection petitions with SEBI. Accordingly, a deficiency letter dated May 13, 2025,
referring to the aforementioned public notice, was forwarded to the Objector via Speed Post
AD at his correspondence address viz. ¢/o Ambica Enterprises, 221/223, No.8, 3rd Floor,
Samuel Street, Vadgadi, Mumbai-400003, advising the Objector to furnish the requisite
information/documents within a period of 30 days from receipt of the said letter. It is noted
that the deficiency letter sent via Speed Post AD has been duly delivered to the Objector.
However, even after lapse of the prescribed timeline, no response was received from the

Objector.

4. In view of the same, vide letter dated June 19, 2025, a final opportunity was granted to the
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dated May 13, 2025 and an additional period of 10 days was provided for the same. It is noted
that the said letter sent via Speed Post AD has also been duly delivered to the Objector and the
proof of the same is available on record. In response thereto, the Objector, vide letter dated
June 27, 2025, requested for further extension and accordingly, vide email dated July 02, 2025,
an additional period of 10 days was provided to the Objector to make good all the requisite
information/documents as enlisted with the public notice dated November 25, 2024. However,
it is noted that the Objector has neither furnished the requisite information/documents nor
responded further.

15. Thus, even after providing sufficient opportunities to furnish the requisite

information/documents, the Objector has not furnished the same till date.

16. In view of the non-furnishing of information/documents sought vide letters dated May 13, 2025
and June 19, 2025 and vide email dated July 02, 2025, the objection cannot be proceeded
further in its present form and is liable to be disposed of.

ORDER:
17. Given the above facts, the objection raised by the Objector is disposed of, without any

determination on the merits.

3

Place: Mumbai Ms, SHMA GOEL
Date: July 23, 2025 RECOVERY OFFICER

W 9 / RESHMA GOEL
mgz HEPIYD U 79 SR
neral Manager & Recovery Officer
R (Safe) .o, s S
Justice (Reid) RM Lodha Commitiee
(el 9 AR 555 1 the Mater of Pact Lit Mumba)
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Annexure 1
LIST OF PROPERTIES
PURCHASER OF AMBICA ENTERPRISES
§NO. | DOC NO. VILLAGE DATEOF | PARENT PAPERS | SURVEY §.5 NO, ACRES | EXECUTORNENDOR | PURCHASER BACL PBACL
PURCHASE NO. 1 ENTRY REMARKS IN
INEC EC
| 1 |7 éss Avathandal | 15/12/2008 P.NO-251/2008 140 140/4 7|7 142 77| KARUPAIYA THEVAR | AMEICA ENTERPRISES T RMLOTHA
Avathandal 140/5 1.26 P.A= AP KALIMUTHU | P.A-V.RENGANATHAN RM LOTHA
Avathandai 142 1421 0.86 RM LOTHA
Avathandal 14255 0.80 RM LOTHA
Avathandai 143 14312 8.46 RM LOTHA
2 860 Avathandai 15/12/2008 P.NO-B47/2008 317 31713 3.68 V.MUTHUSAMY AMEICA ENTERPRISES RM LOTHA
P.A - AP KALIMUTHU P.A - V.RENGANATHAN
3 861 Avathandal 15A2/2003 | P.NQ-982/2008 334 334H 161 7| SHANKAR PANDIYAN | AMBICA ENTERPRISES T "RMLOTHA
Avathandai 32 1.68 P.A - AP KALIMUTHU P.A - V.RENGANATHAN RM LOTHA
4 75 Avathandai 02-02-2008 P.NO-77/2009 293 2981 4.19 S.GANESHAN AMBICA ENTERPRISES RM LOTHA
Avathandai 35 3154 168 P.A - AP KALIMUTHU P.A - V.RENGANATHAN RM LOTHA
Avathandai 322 32212 0.80 RM LOTHA
Avathandai 322/3A 0.41 RM LOTHA
Avathandai 322138 1.52 RM LOTHA
Avathandai 322/8 0.88 RM LOTHA
Avathandai 326 32613 4.52 RM LOTHA
Avathandai 327 azm 2.38 RM LOTHA
Avathandal 37772 467 RM LOTHA
Avathandai 330 330M 149 RM LOTHA
Avathandai 33072 1.47 RM LOTHA
Avathandai 330/4 375 RM LOTHA
Avathandal 330/6 0.78 RM LOTHA
Avathandai 333 333/2 3.08 RM LOTHA
5 76 Avathandai 02:02-2008 | P.NO-6/2009 302 30271 2.2 LAKSHMANAN AMBICA ENTERPRISES RM LOTHA
P.A— AP KALIMUTHU | P.A - V.RENGANATHAN
6 v Avathandai 02-02-2008 | P.NO-282/2003 302 30273 3.17 KANNUSAMY AMBICA ENTERPRISES RM LOTHA
Avathandai 02-02:2009 | P.NO-3/2009 318 3186 293 V.MUTHUSAMY P.A - V.RENGANATHAN RM LOTHA
P.A AP KALIMUTHU
7 578 Avathandal 05-08-2009 P.NC-76/2009 138 138/5 1.28 D.KUMAR AMBICA ENTERPRISES RM LOTHA
Avathandai P-NO-505/2009 302 30216 0.96 P.A—AP KALIMUTHU PAT RM LOTHA
V.RENGANATHAN
Avathandai 30277 1.00 RM LOTHA
Avathandai . 303 303MA 1.80 RM LOTHA
Avathandai 303/1B 3.04 RM LOTHA
,/"""—"--\ Avathendal 318 318/5 0.60 RM LOTHA
ﬁﬁ?ﬁuwﬁ ~ethandal EXH] XY ) RM LOTHA
0 i
g—'m @—{ﬂ
<F %
m O
3 =
= S0 Page 7 of 13 d
&Y &
* ar (Fael TAER %ﬂ’) !/ Address for correspondence only:

Hdr Hal, TAle §. Wa-v, S saliw, qeT Folf Ao, qiar (), HIE - 400051
SEBI Bhavan, BKC, Plot No. C4-4A, ‘G’ Block, Bandra-Kurla Complex, Bandra (East), Mumbai - 400051




~gAfd (Rarfagen) IR.wA. der gl
Justice (Retd.) R. M. Lodha Committee
(Nodliee for. & AHA & WA / in the matter of PACL Lid,)

HeW 4. SuATad/Td e/
Ref. No. JRMLC/PACL/

Order in respect of the objection filed by Mr. Biharilal Malpani
SEBI/PACL/OBJ/RG/00318/2025

Avathandai 3378 0.72 RM LOTHA
Avathandai 339 3396 4.70 RM LOTHA
Avathandai 356 356/5B1 0.40 RM LOTHA
8 434 Avathandai 05082009 | P.NO/506/2009 147 147 .26 LAKSHMI AMBICA ENTERPRISES RM LOTHA,
Avathandal 264 794 468 P.A—APKALIMUTHU | P.A-V.RENGANATHAN| RM LOTHA
Avathandai 205 29571 180 RM LOTHA
Avathandal 29575 320 RM LOTHA
Avathandai 297 2671 436 RM LOTHA
Avathandai 332 3321 0.8z RAM LOTHA
Avathandal 337 337BA 4.50 RM LOTHA
Avathandal 337/3C 0.50 RM LOTHA
Avathandai 285 28512 0.68 RM LOTHA
Avathandai 331 331/1 2.79 RM LOTHA.
9 435 Avathandai 05-08-2009 P.NO-296/2009 203 29311 300 KANNUSAMY AMBICA ENTERPRISES RM LOTHA
KALIMUTHU P.A - V.RENGANATHAN
P.A = AP KALIMUTHU B
10 516 Avathandai 06-05-2009 P.NO-316/2008 84 8473 1.65 AKABDUL RAHIM | AMBICA ENTERPRISES RM LOTHA
Avathandai 208 20975 0.44 P.A-APKALIMUTHU | P.A.V.RENGANATHAN RM LOTHA
Avathandal 210 21007 0.46 M LOTHA
1 517 Avathandai 06-05-20609 P.NO-315/2009 87 87/3 1.95 SHEKH DAWOOD | AMBICA ENTERPRISES RM LOTHA,
Avathandal 8777 0.35 P.A-A.PKALIMUTHU | P.A-V.RENGANATHAN RM LOTHA
PR 518 Avathandal DE-05-2009 P.NO-321/2009 | 30 30/7C 035 N.SHANTHANA AMBICA ENTERPRISES RM LOTHA
RAWATHER
Avathandal 34 34747 119 P.A-AP KALIMUTHU | P.A-V.RENGANATHAN RM LOTHA
Avathandai 34 Ui5A 0.47 RM LOTHA
13 519 Avathandal 06-05-2009 P.NO-340/2009 205 209/6 0.23 KARIMUALLAH KANT | AMBICA ENTERPRISES RM LOTHA
- h n o P.A- AP KALIMUTHU | P.A-V.RENGANATHAN '
14 520 Avathandal | 06-05-2009 P_NQ-1417200% 3z 3212 2.78 M.SEKH DAWCOOD | AMBICA ENTERPRISES RM LOTHA
Avathandai 32/4 158 P.A— AP KALIMUTHU | P.A-V.RENGANATHAN RM LOTHA,
Avathandai 32/5 141 ' RM LOTHA
15 850 Avathandai 14/9/2009 | P.NC-188/2008 18 18/2C 0.23 SARNAL AMBICA ENTERPRISES RM LOTHA
SIDDHIK P.A - V.RENGANATHAN
SYED MASTHAN
P.A- AP RALIMUTHU
16 851 Avathandai 14/8/2009 | P.NO-800/2009 143 1431 0.80 K.SUNDRAM AMBICA ENTERPRISES RM LOTHA
P.A-AP KALIMUTHU | P.A-V.RENGANATHAN
17 §52 Avathandal 147372009 P.NO-164/2009 180 180/3A, 0.40 AMUNIYASAMY AMEBICA ENTERPRISES RM LOTHA
P.A-AP KALIMUTAU | P.A - V.RENGANATHAN
18 = e adwathandal 10-12-2009 | F.D.NO-544/1993 295 295/38 143 TILLC.OTD AMBICA ENTERPRISES RM LOTHA
i
N i NN P.A -V RENGANATHAN
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19 o658 Avathandai 10-12-2009 | P.D.NO-710/1953 288 2981 4,18 TLLCLTD AMBICA ENTERPRISES RM LOTHA
P.A - V.RENGANATHAN
20 312 Veppankulam 20312009 P.NO-5/2009 13 13148 1.77 P.LAKSHMANAN AMEICA ENTERPRISES| 8/2022
P.A-APKALIMUTHU | P.A-V.RENGANATHAN
21 313 Veppankulam 20/3/2009 P.NO-78/2009 145 14972 4.75 D.KUMAR AMBICA ENTERPRISES| 6/2022
Veppankulam 151 161/2 478 P.A - V.RENGANATHAN| 8§/2022
Veppankulem 158 158/ 163 8/2022
Veppankulam 15872 542 8/2022
Veppankutam 150 150M1C 1.68 RM LOTHA
22 1070 Veppankulam 09-11-2009 | P.NO-900/2009 132 132A1E 31.46 K.SUNDRAM AMBICA ENTERPRISES| 6/2022
Veppankulam 134 134 13.05 P.A - A.P KALIMUTHU PROP BIHARILAL /2022
MALPANI
Veppankulam 157 15712 3.50 82022
23 579 Avathandai 04-08-2008 P.NO-76/2009 315 315/4 1.68 D.KUMAR AMBICA ENTERPRISES RM LOTHA
P.A - AP KALIMUTHU P.A - V.RENGANATHAN
24 1563 Veppankulam 29/8/2013 P.D.NO 522,523, 131 131/9 1.48 SHRINIWAS SHARMA | AMBICA ENTERPRISES| 6/2022
Veppankutam 526,528, 132 132ME 8 P.A - AP KALIMUTHU 6/2022
Veppankulam 5272004 132AE 10.97 672022
Veppankulam 132/1E 4 6f2022
Veppankulam 134 134 1.57 6/2022
Veppankulam 14% 1481B 1.78 /2022
Avathandai 302 3021 2,12 RM LOTHA
Avathandai 303 303/1B 3.04 RM LOTHA
Avathandai 322 32212 0.80 RM LOTHA
Avathandai 322/3A 0.41 RM LOTHA
" Avathandai 322038 1.52 RM LOTHA
Avathandai s 0.6 RM LOTHA
Avathandai 330 3301 1.4% RM LOTHA
Avathandai 330/2 147 RM LOTHA
Avathandai 33004 3.75 RM LOTHA
Avathandai 330/6 0,78 RM LOTHA
Veppankulam 150/1C 1.88 RM LOTHA
PURCHASER OF SIDDHISHREE PRATISTHAN P.LTD
S NO. | DOC NO. ILLAGE DATE OF PARENT RS SURVEY 5.5 NO. ACRES EXECUT: NDOR PURCHASER PACL BPACL
PURCHASE NO. E IN REMARKS IN
EC EC
1 348 Avathandai 03-03-2011 P.NO-632/2009 240 -290/2 245 S.GANESHANP SIDDHISHREE 5/2022
348 Veppankulam 03-03-2011 P. NO-632/2009 139 139/2 12.97 P.A- AP KALIMUTHU PRATISTHAN P.LTD /2022
P.A=
_ V.RENGANATHAN
G&BQNulam 13/422010 OLD PATTA 78 78 43.43 N.RAJANDREAN SIDDHISHREE 72022
>
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M Puddukulam NO-£E6 105 10561 0.19 N.S MUTHUIRULANDI PRATISTHAN P.LTD /2022
M Puddukulam 105/3 4.32 P.A - T/2022
V.RENGANATHAN
M Puddukularm 109 109/16 0.49 12022
M Puddukulam 109/18 0.14 772022
M Puddukulam 124 12413 028 712022
M Puddukulam 126 126/4 0.70 72022
i M Puddukulam 126/5 0.77 712022
M Puddukulam 127 12711 0.27 712022
M Puddukulam 140 14043 0.70 7/2022
3 are Veppankulam 25/8/2010 OLD PATTA 149 149/A 0.25 KAYAMBL KUNJARI SIDDHISHREE 62022
ND-638 : PRATISTHAN PLTD
A -
V.RENGANATHAN
4 1124 Veppankulam 27772010 OLD PATTA 149HA 025 KAYAMBU KUNJARI SIDDHISHREE 62022
NO-638 PRATISTHAN P.LTD
P.A-
V.RENGANATHAN
5 1090 M Puddukulam 28/9/2011 PATTA NO -138 85 85/2 238 P.SHASIVARNAM SIDDHISHREE 772022
M Puddukulam 90 90/3 2.89 PRATISTHAN P.LTD 772022
P.A-
V.RENGANATHAN
<] 184 Veppankulam 25M1/2011 P.NO - 76/200% 140 140/4 0.64 D.KUMAR SIDDHISHREE RM LOTHA
P.A—APKALIMUTHU| PRATISTHANP.LTD
PA-
V.RENGANATHAN
|7 184 Veppankulam 25M1/2011 P.NO-13/2011 74 74/2B 0.86 P.CHELLAPANDI SIDDHISHREE ~ | 8/2022
P.A- AP KALIMUTHU PRATISTHAN P.LTD
P.A-
V.RENGANATHAN
[] 1564 Voppankulam 25/8/2013 P.D.NO 522,524, 139 13972 12.97 SHRINIWAS SHARMA SIDDHISHREE 6/2022
526/2004 PRATISTHAN PVT,
LTD.
P.A - AP
KALTMUTHU
PURCHASER OF SAFELINE REALTORS ADVISORY PVT LTD
s poc VILLAGE DATE OF BARENT SURVEY S5 NO. ACRES | EXECUT ENI BURCHASER BACL PACL
NO. | NO. PURCHASE PAPERS NO. ENTRY REMARKS IN EC
1 1539 Veppankulam 29/8/2013 P.D.NG 522 524 134 134 5.50 SHRINIWAS SAFELINE 6/2022
SHARMA REALTORS
Veppankulam 526/2004 134 10.86 ADVISORY PVT 62022
LTD
Veppankutam 134 1.72 PA-AP 6/2022
KALIMUTHUY
/_--.. ‘Veppankulam 134 6.02 6/2022
P o
¥ 134 21.76 872022
n
134 1.67 6/2022
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Order in respect of the objection filed by Mr. Biharilal Malpani
SEBI/PACL/OBJ/RG/00318/2025

Veppankulam PLO.NO 45§/2004 140 140/13 10.00 8/2022
2 124 Vappankulam 01-11-2011 P.NO 1422011 93 93RD 125 P.CHELLAPANDI SAFELINE 872022
REALTORS
ADVISORY PAVT
LTD
PA-AP P.A~-
KALIMUTHU V.RENGANATHAN
PURCHASER OF SHALEEN MALPANI
S DOC V] GE DATE OF PARENT SURVEY S.S NO. ACRES EXECUTOR/VENDOR PURCHASER PACL PACL
NO. NO. PURCHASE PAPERS NO. ENTRY REMARKS IN
INEC EC
1 294 M Puddukulam 28/2/2018 P.D.NO- 90 50/6 0.59 E.KAMALAVENI SHALEEN 772022
156042018 MALPAN|
M Puddukulam 91 91/4 D.25 PA-AP Ti2022
KALIMUTHU
PURCHASER OF MAHESH MALPANI
5 poc VILLAGE DATE QF PARENT SURVEY 5.5 NO. ACRES | EXECUTOR/VENDOR PURCHASER PACL BACL
NG, NO. PURCHASE PAPERS NO. - ENTRY | REMARKS INEC
INEC
1 349 Veppankulam 03-03-2011 P.NO-634/2008 140 140110 0.83 V.ABBASPILIAE MAHESH MALPANI 812022
Avathandai P.NQ-832/2009 326 3261 3.35 5.GANESHAN 5/2022
Avathandai P.NO-632/2008 32612 2.40 S.GANESHAN 5/2022
Avathandai 326/4 1.30 S.GANESHAN 5/2022
PA-AP
KALIMUTHL
2 1565 Avathandai 29/8/2013 P.D.NO-522,524 148 146/2A 3.73 SHRINIWAS MAHESH MALPANI 52022
SHARMA
Vappankulam 526,477,478, 1 21/4 2.40 62022
Veppankulam 475,480,523 21 21/5 3.38 RM LOTHA
Veppankulam 525,527/2004 22 2211 1.46 RM LOTHA
_Veppankulam 22 2212 2.69 8/2022
Veppankulam 22 2243 2.38 RM LOTHA
Veppankulam 23 .50 12022
Veppankulam 23 21 2.00 /2022
Veppankulam 24 24 2.24 /2022
Vappankulam 24 24 5.00 /2022
Veppankulam 1 13147 0.27 6/2022
Veppankulam 131 131/8 0.83 6/2022
Veppankulam 131 13112 0.43 6/2022
Veppankulam 133 133 9.93 RM LOTHA
Veppankulam P.NO - 14/2011 133 133 6.00 P.SELLAPANDI 6/2022
Veppankulam 4 A41/2A 0.85 RM LOTHA
Veppankulam 42 42/8A, 0.83 RM LOTHA
Veppankulam 42 42/8B 0.82 RM LOTHA
Vi kulam 76 76/6C 0.69 RM LOTHA
kulam 91 81/2 0.99 RM LOTHA
Avathandai 326 326/2 240 52022 RM LOTHA
2
o
g
 d
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Order in respect of the objection filed by Mr. Biharilal Malpani
SEBI/PACL/OBJ/RG/00318/2025

PURCHASER OF MANJUSRI TAPARIYA

§ |DOCNO. VILLAGE DATE OF PARENT SURVEY 5.5 NO. ACRES EXECUTOR/NENDOR PURCHASER PACL PACL
NO. PURCHASE PAPERS NO. ENTRY | REMARKS INEC
INEC
1 M7 Veppankulam 03-03-2011 P.NO-632/2009 139 139/4 6.19 S.GANESHAN MANJUSRI 872022
TAPARIYA
P.A-AP A -
KALIMUTHU V.RENGANATHAN
2 577 Avathandai 04-08-2009 P.NO - 76/2009 291 2811 3.32 D.KUMAR MANJUSHREE 5/2022
TAPARIYA
P.A-AP P.A-
KALIMUTHU V.RENGANATHAN
3 1541 Veppankulam 29/8/2013 P.D.NO 477 478 139 139/4 6.19 SHRINIWAS MANJUSHREE 82022
SHARMA TAPARIYA
475, 480/2004 B A-
V.RENGANATHAN
PURCHASER OF MAMTA KAKKANI
S | DOCNO, VILLAGE DATE OF PARENT SURVEY $.S NO. ACRES | EXEXEC R PURCHASER PACL PACL
NO, PUR: SE PAPER NO. ENTRY REM,
1 345 Veppankulam 02-03-2011 P.NO-835/2009 140 140/8 0.63 5.KARUPAYE MAMTA KAKKANI 82022
Veppankulam P.NO-634/2009 14011 0.62 M.KALIAMAL P.A— 812022
V.RENGANATHAN
M.KALISHWARI
P.A = AP KALIMUTHU
PURCHASER OF RAJNI MUNDRA
SNO.| DOC N VILLAGE DATE OF PARENT PAPERS | SURVEY SSNO, ACRES | EXECUTOR/VEN PURCHASER PACL PACL
PURCHASE NO, ENTRY REMARKS IN
INEC EL
1 1446 | Veppankulam | 26112011 |  P.NO-14/2011 14 14024 2.00 P.CHELLAPANDI RANI MUNDRA 872022
Veppankulam 16 16/6 1.12 P.A - AP KALIMUTHU P.A - V.RENGANATHAN 62022
Vappankulam 17 1712 248 8/2022
Veppankulam 18 1813 1.68 812022
2 1540 Vappankulam 29/8/2013 P.D.NO 522,524 19 181C 0.77 SHRINIWAS SHARMA RAJNI MUNDRA 812022
Veppankutam 526/2004 1911p 0.48 P.A - V.RENGANATHAN RM LOTHA
Veppankutam 20 20/2 1.91 6/2022
Veppankutam 20/3 1.81 6/2022
Veppankulam 2014E 0.72 872022
Veppankulam 21 2173 2.00 62022
Vep ankulam 19 1844 2,23 RM LOTHA
Veppankulam 18 181 109 812022
Veppankulam 19 19/1B 0.80 8/2022
‘Veppankulam 1943 2.96 62022
Vappankulam 191 0.49 62022
o A ankutam 29/8/2013 P.D.NO-525/2004 20 20044, 0.72 8/2022
s @y g
%@ @ gy %r,%
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PURCHASER OF BIPIN MUNDRA

YT (Shddl 9AER 3@) { Address for correspondence only:
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5 DOC YILLAGE DATE OF PARENT SURVEY 8.5 NO. ACRES EXECUTOR/NENDOR PURCHASER PACL PACL
NO. NO, PUR E PAPERS NO. ENTRY REMARKS I
INEC EC
1 81 Veppankulam 01-11-2011 P.NO - 132 132HE 1.51 P.SELLAPANDI BIPIN MUNDRA 672022
13,2011
Veppankulam P.NQ -14/2011 132ME 3.00 P.SELLAPANDI P.A - 6/2022
V.RENGANATHAN
Veppankulam P.NO -168/2011 132HE 2.63 P.SELLAPANDI 6/2022
Veppankulam P.NO -13/2011 134 134 1.73 P.SELLAPANDI /2022
Veppankulam P.NO - 140 140/11C 1.00 RATHINAM 6/2022
85/2010
P.A - A.P KALIMUTHU
2 1445 \appankulam 25M11/2011 P.NO 1472011 22 2214 298 P.CHELLAPANDI BIPIN MUNDRA &/2022
1445 Veppankulam P.NO 1372011 22 22/5 0.52 P.A - AP KALIMUTHU P.A- RM LOTHA
V.RENGANATHAN
1445 Veppankulam P.NO 1422011 23 23 2.47 $/2022
1445 ‘eppankulam 251112011 P.NO 142011 23 23 1.98 62022
3 1642 eppankulam 29/8/2013 P.D.NO 7 THB1 1.78 SHRINIWAS SHARMA, BIPIN MUNDRA 8/2022
522,523,
Veppankulam 524,525, 14 14/2A 3.50 P.A- 8l2022
V.RENGANATHAN
Vappankutam 526/2004 15 1512 1.56 62022
Vappankulam 15/ 1.59 8/2022
Voppankulam 15/4 1.58 8/2022
Veppankulam 16/5 1,58 8/2022
Veppankulam 16 16/4 0.8 672022
Veppankulam 16/2 2.4, 6/2022
Veppankulam 16/7 5.20 8/2022
Veppankulam 17 1713 1.77 8/2022
Veppankulam 7 74D .58 RM LOTHA
_Veppankulam 9 8H1A2 1.57 RM LOTHA
Veppankulam 12 1213 0.81 RM LOTHA
Veppankulam 22 2215 0.52 RM LOTHA
PURCHASER OF SAMEER MANTRI
] DOC VILLAGE DATE OF PAREN SURVEY SSNO. ACRES EXECUTOR/VENDOR PURCHASER PACL FPACL
NO. NO. PURCHASE PAPERS NO, ENTRY REMARKS IN
IN EC EC
1 321 Veppankulam 22122012 P.NO-13/2011 75 75/4 2.00 P.CHELLAPANDI SAMEER MANTRI 82022
Veppankulam 75 7515 1.12 P.A~ AP KALIMUTHU 872022
PURCHASER OF SOBHA MANTRI
3 poc VIL E DATE OF PARENT SURVEY $5NO. ACRES EXE: R PURCHASER PACL PACL
NO. NO. PURCHASE PAPERS NO. ENTRY REMARKS IN
INEC EC
1 322 Veppankulam 221272012 P.NO-14/2011 72 721 1.16 P.CHELLAPANDI SOBHA MANTRI 6/2022
Veppankulam P.NO-15/2011 72 7215 358 P.CHELLAPANDI P.A - SAMEER 6/2022
MANTRI
Veppankulam P.NO-13/2011 73 TH2A 1.34 P.CHELLAPANDI 8/2022
Veppankulam 73 7320 1.34 P.CHELLAPANDI 82022
Veppankulam 73 7328 1.35 P.CHELLAPANDI 8/2022
Veppankulam 73 7an 379 P.CHELLAPANDI 6/2022
PA-AP
KALIMUTHU
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